
DECEMBBR 5. ., .. 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCB (SaRI 
JANARDHANA POOJARY) ~ (8) and (b) 
A copy of the upto date Guidelines lor issue 
of debentures by public limited companies i. 
laid on tbe Table of tb. House. (Placed in 
Library. See No. LT-3560/86.] 

RBllastractloDs to l"pl"O~e Working of 
Raral O ..... daes of . C. ...... ret.1 Bub 

5063. SHRI SRIBALLAV PANIGRAHI : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact tbat at a receot 
me~tiDI between tbe Reserve Bank of India 
authorities and tbe Commercial Bank 
Executives the performance of tbe raral 
brancbea of commercial banka was reviewed ; 

(b) if so. wbetber some drastic ChaD&e. 
i. tbe st,le of ruoctionio8 of the rural 
brancbes of commercial bank. have been 
decided UPOD ; and 

(c) if SQ. tbe details reprdina tbe 
instructions issued by tbe Reservo Bank of 
India to improve tbe workiol ? 

THE MINISTER OF STATE IN THB 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJAllY): <a) to (c) 
OD tbe basis of discussions Govern~r. 
Reserve Bank of lodia (RBI) ~ad wltb 
tbe chief Executives of commercla~ banka. 
tbe banks have, iDter alia beeD. advised by 
RBl to (i) observe ODe 4ay. In tbe ru~al 
brancbes as a nOD-public busIness worklul 
day to enable the branch mana~~rs to spend 
the day ex.-:lusiv .. ly for field VISltl for the 
purpose of cont.ctiDa their .. pre~nt an~ 

potential clientele. deposit mobIlisatIon mODI-
torioa credit utilisation. recovery aD~ app!o-
priate guidance to tbe .b~rrowen (II) review 
tbe working of tbe .,stlDl rural brancb .. 
witb a yiew to effect cbaoici iD reaard to the 
statuI of tbe brancbes wberever warraDted. 
(iii) devise appropriate system to eDs~re 
tbat brancb maDaae" play aD etrectlve 
rol. etc. 

ReIelaM of ...... Pt •• lft Ia .......... 

5064. SHRl SOMNATH RATH 
Will the Minister of BX'ISaHAL AFFAIRS 
"" pleued CO .~to : 

<a> "hetller an, elForta have beeD 
made by Goyernment of lodia for reI ... 
of tb. Indian pri!eoers io jails of Baoltadesb : 

(b) if 10. tbe results thereof; aDd 

(c) how many )odiaD prjsoDe... are 
tbere in Bangladesh jails and UDder what 
offence and for bow many years ? 

THB MINISTER OF EXTERNAL 
AFFAIRS (SHRI NARAYAN DATT 
TIWARI): (8) Yes Sir. The Indian Biab 
Commilsion in Dhaka promptly takel up 
witb the Government of Baogladesh all 
cases of IDdian Dational. UDder detention 
aad leeks consular access with a view to 
obtaining tbeir release as soon &I luc:h 
cases come to liabt. 

(b) The number of penon. released 
in this way in recent years is aiveD below: 

Year No. of persons released 

1983 
1984 
1985 
1986 

---____ ___..__ --
S 

13 
8 

130 

(c) Accordinl to informatioD available. 
the followinl Indian nationals are still under 
custody in Banaladesb : 

Year No. of IDdian Alleged Offence 
Prisoners --- ----.- -.-..-----

1983 5 1 for forpd cureeDC)' 
Dotes. under trial 

1 for OY.ltayio. 
(applied for local 
citizealbip) 

2 for travel without 
".lid documeata 

I lor property dfa-
pute 

1984 1 

1985 2 1 for carrriDl .aplo-
siva 

1 'or m .... eo.". 
1986 23 23 -Daoo1lf'" 




